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10. As regard to usage explosi e i
: plosives it is essential 10 have i

respective Competent authorities in accordance with Ex l:“;f:":emiumdlmm ffom ¢
{ :::_bgance Act 1908 read with Explosives Rules 2008 oSS SRS o e

: Mmu;g.JQuarmr‘rg of leased minerals/ minor minerals shall be carried out in accordance With

rflfx hl"crous Mines Regulation rules}961as per rules
1?;. :Julmmon of bounded labourers and child labours is prohibited.
13.In order ensure safety of Iife, safety fencing s 10 be provided and maintained around quarTy
pits in accordance with Head Office circular D1d.02.09.2014.

o in toto, otherwise the lease shall be

. The above conditions shall be strictly adhered
liable to be determined in accordance with law.
e

i
o (’
T =

To,
M/s Sri Balaji Granites
Partner B. Bhaghavan Singh
#39, Balaji Nilaya
16™ Cross, Gayathri Layout
Basavanapura Main Road
K.R. Puram
Bangalore-36

Copy submitted to:-
1. The Joint Director, Department of Mines and Geology, South Zone Mysore. -

2. The Tahasildar, Mulbagal Taluk, Kolar District.

3. The Geologist, Mines & Geology, Kolar
4. The Junior Engineer, Drawing Section, Mines & Geology, Kolar

< Office Copy
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gToF 8 Xourd
LOOD HRADRPARTIT deled, Nrd HW godmp avedd, SRecnd-563102
Office of the Scniur.Gcologisl Mines & Geology Department P.C. Extention Koler 563102

w-cteet: sgkolar@gmail.com clackoncd: 0RIS2-22247
No: DMG/SG(KolaryQL-863/19:20 — g\ 37 Date: 25-10-2019
S0k
| See Rules 8-A Sub Rule (2) |

In pursuance of Rules 8A of the amended Rules 2016 & 2017 of KMMC Rules 1994, it is
hereby informed that Quarry lease No.863 for quarrying of Building Stone granted on
23-08-2008 for a period of 20 Years, as per KMMCR Rule 8A (3) this renewal application is
eligible for deemed extension up to 22-08-2028 in favour of M/s Sri Balaji Granites (Partner)
B. BhaghavanSingh over on extent of 4-00 acres in Gomala land in Syno 64 of
Yalagondanahalli Village, Mulbagal Taluk, Kolar District.

The grant of Deemed Extension for quarrying of Non-Specified minor mineral s
subject to the terms and conditions mentioned here under:

|. The terms and conditions mentioned in the lease deed of QL.No.863 shall prevail and remain
intact subject to amendments from time to time.

2. Quarrying Lease shall be in respect of Building Stone for Minor Mineral only. If any other
minor mineral(s) i/are found or discovered in association with the said the minor mineral
iffthey should be brought to the notice of the Competent Authority as per rules. And, if the
lessee desires to quarry these newly founded or discovered minerals also, he should do so
only after Obtaining approval of the Competent Authority in writing as per rules or
amendments from time to time.

3. The lessee/licence shall ag his own expense erect and at all times maintain and keep in good
repair, boundary pillars and marks which are necessary 10 indicate the boundaries of the area.

4. A Board should be displayed boldly at the entrance to the quarry lease or the land granted on
quarrying licence giving details of the name of the quarry lease / licence number Owners
name and company name, address and date of the execution of the lease deed/ licence.

5. Dead rent at the rate prescribed in Schedule-1 of KMMC Rules 1994 & as per amendments
from time to time and royalty at the rate prescribed in Schedule-11 KMMC Rules 1994 & as
per amendment from time to time shall be payable by the lessee in accordance with these
rules.

6. Government or the Controlling Authority shall have the right of purchasing the minor
mineral at market prices prevailing at the time of such purchase.

7. The deemed extension of this quarrying lease/licence for quarrying shall be subject to the
various other provisions of the KMMC Rules 1994.

8. The lessee shall be governed by all additional conditions which may be incorporated in to the
Jease deed at the time of execution of the lease deed.

9. The deemed extension of this quarrying lease is subject to the condition that if any objection
from any authorities or general public the lease will stand revoked without any prios notice.

ofO-
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(sorm Lime Lo time in writing 1o the State Covernment designate for the receipt of notices and
cvery such service shall be deemed (0 be proper and valid service upon the leuu/w
and shall not be questioned or challenged by him.

11, I respect of quarrying leases consisting of an area of five acres and more a quarrying
plan containing the particulars specified in clause (c) shall be submitted by the lessee within
six months from the date of grant of lease as per sub-rule 3(a) of Rule 18 of K.M.M.C. Rules

1904,

In Witness whereof these presents have execuled in the manner here under apprising
the day and year first above written. .

Signed by

for and on behalf of the Governor of Karnataka in the presence of
sk
:/>“
7, /
¢ /7 ')é)’ B‘éi ¢
d% st 3
Mines & Geology Dept. A g s

4Kolar(s

Slgned by

for and on behall of

in the presence of

|.l?n.£dh}9/ 7D, Dm4, Kokl

% Oner ARy v
& St

cociedy: Hrreeo, w.ammm-;mm&.tm.mumwua:wm
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1 Refund of security Deposit.

On such date as the Competent Authority may within two months after the determination
‘> this lease or of any rencwal thereol, he amount of the security deposit paid In respect
+f the dease and then ramaning deposit with the State Government and not required to be
appiied to any of the purpos: mentioned In this lease shall be refunded to the lessee /licensce.
No interest shall run on the secunity deposil |

PART IX

GENERAL PROVISION

1. Breach of conditions. =

In case of breach of any of the conditions of the lease other than mentioned (n clause
2 and 3 of this part then the Competent Authority may require the lessee/licensee or: his/
their assigns o pay penalty not exceeding an amount equivalent to twice the amount of the
anmual dead rent specified under clause | part V.

9. Obstruction to Inspection.

In case lessee/licensee O his/their assignees does/do not allow or obstruct entry or
nspection by the Officers authorised by the State Governiment the Competent Authority may
wxdmm;ndfafdlm:whoknrpaﬂ ofthedrpositmadeundcrmﬂegulandnlll]

of the said Rules.

3. In case lessee/lcensee O his/their assignees commit any breach of any of the conditions
Spcukslnthechuscssubmku)andm olRulcSo{thcmldRulcsthcndenwwch
case the Competent Authority shall give notice in writing to the lessee/licensee or his/their
or assignees as the case may be. asking him/them to remedy the breach within thirty days
&unlhethteol'thenotk'cand if the breach is not remedied within such period the Competent

authority under the said Rules determine the Jease provided that nothing therein contained
shall dedar the State Government from enforcing any other right or remedy that the State
Govermument may have against the Jessee/licensee or his/her assignees under any other

pmmhamt:nmam:d

4. 'lbplypenlltxlncneol‘hrcach.

In case of Lhe breaches of the covenants and agreements by the lessee/licensee OF any
by the Governument on which aforesaid notice has been given the
of Giving notices, may imposs such penalty

‘5. If the lessee/licensee ceases/cease 0 work the quary for a continuous period of one
ycxmetmmmmcamﬂatmasgxrmcmics.

Provided thai the jease/hicence shall nal be cancelied. If the lessee/licensee  arc
ptmlted&omwtuglhc quarry owing to some reasonable cause or if the lessee/licensee

to work with prior permission of the Competent Authority. 1
18 BBy

L
L
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“6. Interpretation.

If there is any dispute regarding their lease/licence or any other matter or thing.
COIIS‘U‘UCUOI'I of a term or condition in the lease/licencé anything connected with the quarries
or minor mlncfnls specified in this lease/licence or the working or nonworking of the quarry
operated under the lease/ licence, the amount of payment of royalty or dead rent or its mode
of payment to the Competent Authority it shall be referred to the State dovernmcm whose
decision shall be final and binding on the lessee/licensece.

7. Omitted.
8. Lessce/licensce to remove his propertics on the expiry of lease.

The lessee/licensee having first paid and discharged the rents and royalties payable
by virtue of these presents may at the expiration or sooner determination of the said terms
or within three months thereafter (unless the lease/licence shall be determined under clause
1 and 2 or this PART and in that case at any time not less than three calender months after
such determination). take down remove for his own benefit all or any engines, machinery
plant. building structures, tramways, railways other works erection and conveniences which
may have been erccted set up or placed by the lessee/licensee in or upon the said lands
and which the lessee/licensee is/are bound to deliver to the State Government under clause
18.of PART V1I of this Schedule and which the State Government shall not desire to purchase.

9. Forfeiture of property left more than six months after determination of lcase.

If at the end of three months after the expiration or sooner determination of the said
term or alter the date from which after delermination of lease any surrcnde? by the lessee/
licensee of part under the provisions contained in Clause 3 of PART VIII of this schedule
become effective there shall remain or upon the said land or the surrendered part or parts
thereof the case may~-be any engine, machinery. plant, building, structures, tramways.
railways and other work, erections and convenience or other property which are not required
by the lessee/licensee in connection with his/their operations in these parts of the said lands
which he/they has/have surrendered or In any other lands held by him/them under
quarrying lease the same shall not removed by the lessee/licensee within one calender month
after notice in writing requiring their removal has been to the lessee/licensee by the Stale

Government be deemed to become the property of the State Government and may be sold or
disposed of In such manner as the State Government shall deem fit without liability to pay

compensation or to the lessee/licensee in respect thereol.

10. Service of notice.

Every notice by these present required to be given lo Service notice. The lessee/licensee
shall be given in writing to such person resident on the purpose of receiving such notices
and if there shall have been no such appointment they cvery such notice shall be sent to
the lessee/licensee by the registered post addressed Lo the lessee/licensee at the address
recorded in this7icase/licence or at such olher address in India as the lessee/licensee may

y s . 73 Ao
' ‘ch“ 6(6&" 5aTs! )
Mines & Geology Depl

dMolark




contravention of nr-d! < =
any order is issued by any officer or authority composed todssue such order

any such law
) within whose jurisdiction the leased area Is situaled.

5. The lessee
/licensee shall abide by such reasonable Instructions and direction as may

be issued by the Director of Mines a
nd Geology [
development of minerals. Tom time (o time regarding conservation and

26.
The lessee/licensee shall minimise the air and water pollution keeping in view the local
atmosphere/emwironment.

PART Vil
THE COVENANTS OF THE STATE GOVERNMENT
1. Lessee may hold and enjoy rights quietly.

(1) Lessee/licensee paying the rents and royalties hereby reserved and observing and
performing all the covenants and agreements herein contained and on the part
of the lessee /licensee is 1o be observed and performed shall and may quietly hold
and enjoy the rights and premises heereby demised for and during the term hereby
granted without any unlawful interruption from or by the State Covermment, or
any person rightfully claiming under it

2. To renew

’ If the lessee/licensee be desirous of taking lease/licence of the premiscs hereby demised
or of any part of them for a further term on the expiry of the term hereby granted and if he/
they give the Competent Authority an application in writing ninety days before the expiry of
the leaser/licences as prescribed in the said Rules and shall pay the rents and royalties
hereby reserved and shall observe and perform the several covenants and agreements herein
contained and on the part of the lessee/licensee (o be observed and performed upto the
expiration of the term hereby granted the Competent Authority will upon his/their executing
and delivering to the State Government if required a counterpart thereof execute and deliver
1o the lessee/licensee a renewal lease/licence of the said premises for the further term not
exceeding the term of this Jease/licence al such rents and royalties and no such terms and
subject to such covenants and agreements including this present covenants to renew as shall
be in accordance with the said Rules applicable Lo Bu: VAL 200 e e,
(name of minerals) on the day nexi following the expiration of the lerm hereby granted.

3. Liberty to surrender this lease/licence.

The lessee/licensee shall be at liberty 10 surrender this lease/licence by giving notice
of not less than three months in writing to the Competent Authority and no fresh liability
shall accure {o the lessee/licensee from the date of such surrender provided that all the
Government dues on rents, royalties and taxes shall be declared off arising upon the date

of surrender,” /~ s o 9,‘1

4, I
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18. Delivery of working in good order to State Government after determination of lease.

The lessee/licensee shall at the ummormmwdwﬁ-
w:nynmlunmdmmmswcmulmmmm
inclines. othermnmwemunlwherean«lobewnlumahmamlhﬂ-ﬂ
lands except such as have been abandoned with the sanction of the Competent Authority
in an ordinary and fair course of working all engines, machinery. plant, bulldings. structures,
other works and conveniences which at the commencement of the term were upon or under
the such lands and all such machinery st up the lessee/licensee below ground level which
cannot be removed without causing injury to the mines, quarries or works under the said
lands (except such of the same may with#the sanction of the Competent Authority) and all
buildings and structure of bricks or stone erecled by the lessee/licensee above ground level
in good repaired ordes and condition and fit in all respects for further working of the said
mines and the said minerals.

19. Right of pre-emption.

(a) The Government shall from time to time and all times during the said terms have
the right to be exercised by notice in writing to the lessee/licensee of pre-emption
of the said minerals (and all products thereol) lying in or upon the lands hereby
demised or elsewhere under the control of the lessee/licensee shall with all possible
expedition deliver all minerals or products of minerals purchased by the State
Government under the power conferred by this provision be exercising the said
right. -

(b) In the events of the existence of State or War or emergency (of which existence the
president of India shall be the sole judge and a notification to his effect in the
Ga?ette of India shall be conclusive proof) the State Government with the consent

of the Central Government shall from time to time and all times during the said
term have right to be exercised by a notice in writing to the lessee/licensee shall
forth with take possesssion and control of the works plant, machinery premises

of the lessee/licensee on or in connection with the said lands or preparations under
the lessee/licensee and during such possession or control the lessee/licensee shall
confirm and obey all directions given by or on behalf of the Central or State
Government regarding the use of employment of such works, plants premises and
minerals, PROVIDED THAT after compensation which shall be determined in
default of agreement by the State Government shall be paid to the lessee/licensee

. orall loss or damage sustained by him/thei by reason or in consequence of the
exercise of the powers conferred by Lhis clause and PROVIDED ALSO that the
exercise of such powers shall not determine the said term hereby granted or affect
the.terms and provisions of thesc presents further than may be necessary to give

4 | 73 e Sh
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Geology in this behalf, quartesly retums i FORM-Q and annual returns in FORM:

Y appended Lo the sald rules, for each financial year ending 31st March, before the
30th April of the Succeeding year. and ta allow Inspection of wofi&lng, J

g. To allow inspection of working.

The lessee/licensee shalkallaw any officer authorised by the Central Government or (he
state Government or the Compctcnl Authority or the Director of Mines and Geology under
the Rules in the behalf to enter upon the premises including any building excavation or land
comprised In the lease/licence for the purpose of inspecting, examining. surveying and
making plans thereof. sampling and collecting any data and the lessee/licensee shall with
proper person employed by the lessee/licensee and agquainted with the mine/quarry and
works effectively assist such officer agents servants and workmen In conducting every such
inspeclion and shall afford them all facilities, 1nfor]nation connected with the working of the
quarry which they may reasonably require. Such officer inay Issue such reasonable directions
;{s he may deem fit to prevent wasteful extraction of minerals and it shall be the duty of
the lessee/licensee, his/their agent/manager to carry out directions within such period as
the officer may specify if the lessee/licensee. his/their agent or management fails to carryout
such directions within the specified period, the Competent Athority. may determine the lease/
licence or may impose a penalty not exceeding twice the amount of the annual dead rent.

9. To report accidents.

The lessee/licensee shall report all accidents to the Director of Mines and Geology the
District magistrate and the District Superintendent of Police concerned, in case of any
accident causing death. or serious bedily injury or serious injury to property or seriously
alfecting or endangering life or property which may occur in the course of the operations under
this lease/licence the lessee/licensee shall send a complete report without any delay of such
an accident to the said officers. . :

10.To report discovery of other minerals.

Whenever the lessee/licensee shall find, in the said lands, any mineral other than the
said mineral/minerals the lessee/licensee shall immedialely report such discovery in writing
to the Competent Authority with full particulars of the nature and position of each such find.

11. The lessee/licensee shall. at all times, during the said term keep or cause to be kept,
at an officer to be situated upon or near the said lands. correct and intelligble books of
accounts which shall contain entries, showing from time to time.

(1) Quantity and quality of the said mineral/minerals realised from the said lands.

(2¥ Quantity of the various qualities of the said mincral/minerals beneficiated. processed
LRl
or converted E
3- }3"&)6—" g‘
ologist 12
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4. To indemnify Government against all claims, ‘ H?/

The lessee : '
assessed :):“‘:\i:i:’«‘-:xo:::“: 1.Imlu-. ad pay such reasonable’ compensation as may be
e dllsl.urbanct- wmc_h n Twf-urd:wm:.: with the law in force on the subject for all damage,
S . : - st Ny l)‘t: done by him in exercise of the powers. granted by this
lease/ticance: and; shall mdetmily and keep indemnifica fully and completely. -State
Government against all claims which may be made by any person i respect of any such

lamage, ,
dnouge, IniVIVioR disturbance and all costs and expenses in connection therewith.

5. To secure and keep in good condition pits shafts etc.,

The lessee/licensee shall during the substance of this lease/licence well and sufficiently
secure and kecp OPEN With timber or other durable means all pits shafls and make and
nmi_nlni.n sul’ﬂ;icnl fences to the satisfaction of the State Government round every s_i-‘!{:h pit,
shaft or working in the said lands, except such as niay be abondened .ac'oe;sl'l‘)l_é. free from

‘water and fqul Air as far as possible. The lessee/licensee shall also take adequate steps (o
‘ensure that : v '

(@) Height and widths of trenches in open quarries are properly maintained to facilitate

easy removal of the mineral and the muck.
(h) The, working faces arc always kept clean.

(¢) The mineral and or beneficiated, processed. dressed products there from won are
stacked in suitable dimensions and cach such slock is numbered or marked in a

manner prescribed by the C‘.g‘nnpclcnt Authority.

o

(d) The proper sanitation of the area leased/licenced te him maintained.

6. To strengthen and support the quarrg; to necessary extent.

-

The lessee/licensee shall strengthen and support to the satisfaction of the Railways
administration concemed or the State Government or any other Competent Authority
controlling the provisions or the any law for the Lime bcing-ln force rclalu'lg‘ to the working
of quarries and malters affecting safely health and Jabour matter as the case may be any
part' of the quarry which in its opinion requires such strengthening of support for the safety
of any railway, reservoirs, canal. road, high tension electric line and other public works or
strincturos. :

* 7.(1) The lessees/licensee shall submit from time to time or when -reqy lred‘progrc.ss reports
to the Director of Mines and Geology. along with analysis ind representative sample
of the minerals collected during the quarrying operations as also the periodical returns
prestribed v the said Rutes or in manner prescribed by him frem time to. thme.

(2) “The lessee/licensee shall submit Lo the Director of Mines and Geology. the Competent
_Authorily and any other officer as may be specified by the Dircctor of Mines and

/’ ;T : B'-thg-@éﬁ
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royal (
Any rent. royalty tax fees, penalty or other sums due to Government under snid Rules

of under tl_\ls. leasc(lif:clxc? shgll be mc'bvg:rcd as arvears of land revenue on the basis of
certificate issued by the Competent Authority. ' ’

PART VII
THE COVENANTS OF THE LESSEES/LICENSEES

1. Leséees to pay rents, royalties.

5 (1) The lessee/licensee shall pay the rents and royalties reserved by this lease/licence
at such times and in the manner provided in PART V and V1 of these presents and also may
and discharge all taxes, cesses, rates assessinents and. Impositions whatsoever being In the
qature of public demands which shall from tine to time charged, assessed or mposed by
(he authority of the State Government upon or i respeet of the premises and works of the
|essee/lessee in common with other premises and works of alike nature except demands for

land revenue.
9. ‘rormaingaln and keep boundary marks in good order.

The lessee/licensee shall at his own expense erect and at all times maintain and keep
in repair boundary marks and pillars according to the demarcation to be shown in the plan
annexed to '_thls lease/licence. Such marks order and pillars shall be sufficiently clear of the
shrubs and other obstructions as to allmv'ca’sy identifications. " z

3. To commence operations within a year and work in a workman like manner

Unless the Competent Authority for good cause permils otherwise Lhe lessce/licensee shall

commence operation within a year from the date of execution of the lcase/licence and shall
thereafter at all times during the continuanice of this lease licence ‘search for, win, work and
develop the said minerals without vohuntary intermission in proper skilful and workman ke
manner without doing or permitting to be done any unnecessary or avoldable damage the
surface of the said lands or the crops, buildings or other property thereon. The lessee/licensce
shall prevent waste by removal of overburden careful storage of waste, drainage and removal

of valuable minerals. For the purpose of this clausc quarrying operations shall include the

erection of machinery, laying of a tramway or construction of a road in connection with the

quarty. The lessee/licensee shall not d
workable deposit. If lessee/licensee does not find suitable place to dump the waste mineral

generated from the quarry within the leased/licenced arca he may dump in nearly

ump the overburden or waste rock or mineral on the

Government land obtaining prior approvii from Competent Authority writing.

7. salpgom Sh
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-
such persons will be lable for )
. penalty at 5 times
ruvaly. I any lessee /licensee or his agenlete., or b\l’m continue Lo 'muu in :‘xh offence

compelent Authority may order for de .
H Ltermination of
sroval of the controlling Authority. the lease/licence with the prior

PART V1

PROVISIONS RELATING TO THE RENTS AND ROYALTIES

Rent and Royalties to be free deduction etc.,

The rents and royalties in PART V of this Schedule shall be paid fromf any deductions

o the State Government at District-Sub Treasury at ... LWbad)................ and in such
nanner as the Competent Authority may prescribe.

2. Mode of Computation of Royalty

For the purpase of computing the sald royalties the lessee/licensee shall keep a correct
account of the mineral/minerals actually produced from the quarries/mines, lands and
despatched from the quarry and maintained stock, in the form prescribed by Government/
Competent Authority. The lessee/licensee shall also keep a correct accou::.t of the number
of persons employed therein and shall also maintained a complete set of plans and cross
sections of the quarry and furnish to the Competent Authority concerned such information.
reports and returms as required from time to time under these Rules together with
representative samples of minerals and processed materials from the same obtained during
the operations. The accounts as well as quantity (in volume or in weight as the case may
be) of the mineral/minerals in stock or in the process of despatch from the quarry may be
checked by any officer authorised by the State Government and or by the Competent
Authority.

3. Course of action if rents and royalties are not paid in time.

Should the royalty and /or rent reserved and made payable by the lessee/licensee is not
paid within thirty days after the date fixed in lease/licence for the payment of the same. State
Government may enter upon the premises and restrain all or any of the mineral or
benerficiated /processed or movable property there and may order the sale of the property
to restrained or so much of it as will suffice of the satisfaction of the rent and royalties due,
and all cost and expenses occasioned by the non-payment thercof.

3A.1f the lessee or licence makes any default In the payment of royalty or dead rent payable
under rule 26, the competent authority shall give notice (o such lessee or licences, requiring
him to pay the royalty or dead rent within sixty days from the date of receipl to the notice.
failing which the competent authority may. without prejudice to any other action that may
be Llaken against lessee or licence the leasc or licensee or forfeit the whole or part of the

Security Deposit. 71.;3\,@»-—5‘.1\
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pre

"l be gven 10 the Jessee/Heensee and the area utihised by the Governsment

L for

s foresald purpose shall be excluded from the agea undey the lease /Meernce wlcm:y/
oz vl DOL E entitled to claim any compensation for such exchision

ot

) Lty and power 10 the State Government 1o determine, al any tme by gving 10 the
o /NOENSCE & notice in writing the lease/licence if the area for vhich the lease /licerce
, been granted or any part thereof Is required by the Sate Government 1or any pubiic
P nd a declaration under the signature of the Director that the area, or 45 the case
Ly be, the part of the area 15 50 required shall, as between (he lessee/NWeensee and the
‘,J,J,,,, ment, be conclusive.

on the determination of the lease/licence under this power the asea under the lears/
ence shall be resumed by the Government and (he Jessee/licenses  shall be pad such
mpensation as may be determined by an officer appointed by the Government for the
gurpose and in assessing the amount of compensation, the officer 80 appointed shall be guided
by the principles lasd down In the Acquisition Act, 1894, for such assessment.

PARTV

RENT AND m&mmmmmwm

1. Rate and mode of payment of dead Rent

As from the day of 35#‘.0“9}0.7 2099, during the su ' of lease/licence, the

lessee [licensee shall pay the dead rent in advance al Rs ..ZKJ Yo )b o
per annum 48 per Schedule | in accordance with Rules.

2. Rate of mode of payment of royalty

The lessee/HCENSEE shall pay royalty in
mmcralsranovedorcmsunwdbym_morhbaggn
ae:hcratesprm‘fbedlnsmedﬁlezmmdance

4. Mineral Despatch Permits.
ees, contractors or buyers /

eensee or his agenis. managers, employ!
move the mineral quarried without obtaining valid Mineral despatch

by the Competent. Authority may order for determination
approval of the Controlling Authority.

advance o Government in respect of minor
{. manager, employee, contractor or buyer
with the Rules.

The lessee/
consumers shall not
permit fin short PERMIT) issued
of the Jease/licence with the pror

4. Penalty

Subjedmﬂzprmddamcmdmupan.anymcﬂmuuwhum

buyers conlnvmmgmeachchunand

e

et that before such liberty or power i exercised a notice of ot Jess than ity




AN

m“h:\tl that before such Biberty or power is exercised
« shall b piven U Nere
SO . - o the lessee/Necensee and the avea @ notice of not less than thirty
utilised by the &
overnment for any

J e .umrsml TN <)

N L o will n-o: 1\{“ :5: N Le excluded from the avea unde

iy * entitled to claim any compensation for ¥ the lease/licence and lessee/
ation such exclusion

1 Liberty and power t o~
al i 0 the State Government to determine. at
I _.._~,."\‘ LS b & U o4 .

heen granted or : in writing the lease/licence if the area l‘oan:'lum i
nas 'S e any art f ' g ach
puUrpose and a ““‘N\'Mh}np:md:‘:c th '8 required by the Siate (lm'tnm':emm[:l ‘:"—‘-“mﬂ
- e sigmature of the Director that th R

e area, or as the case

nay be, the part of the area is so
. required shall, as betwee
it R n the lessee/licensee and the

On the determination of the le
ase/licence under th

licence shal is power the area unde
licenes “i‘il be resumed by the Government and he lessee/licensee  shall h:- mci:ase:\
campensation as ma enmi < aid suc

-] E:\ and In ass L;: be determined by an officer appointed by the Govcmme:t for the
o assessing the amount of compensation, the officer so appointed st 11 be guided
by the principles laid down in the Acquisition Act, 1894, for sucl: ‘:4‘:;.;74':5smcn‘il o

PART V
RENT AND ROYALTIES RESERVED BY THE LEASE

1. Rate and mode of payment of dead Rent

= ; -
As from the day of .aﬂh..ﬁﬂﬂbbﬂ. 204 9. during the subsistepde of lease/licence, the
lessee /licensee shall pay the dead rent in advance at Rs }‘5:.7}’0 e s e RRLE e per Acre
per annuim As per Schedule 1 in accordance with Rules.

-

2. Rate of mode of payment of royalty

The lessee/licensee shall pay royalty in advance to Government in respect of minor
minerals removed or consumed by him or his agent, manager. employee, contractor or buyer
at the rates prescribed In Schedile 2 in accordance with the Rules.

3. Mineral Despatch Permits.

The lessee/licensee or his agents, managers. employees. contractors or buyers /
consumers shall not move the mineral quarried without obtaining valid Mineral despatch
Authority may order for determination

permit (in short PERMIT) issued by the Competent.

of the lease/licence with the prior approval of the Controlling Authority.

4. Penalty

Subject to the provision of clause (3 of this part. any Jessee/licensee or his agents,
contractors consumers or buyers contravening the d pove clause and

managers. emp : 3

,ié/;& el 2 N =
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licences and ieases.

S

The lessee/licensee shall allow existing and future holders of Government licences OF
|eases over any land which is comprised in or adjoins or Is reached by the land held by
the lessee/licensee reasonable facilities of access théreto. Provided that no substantial
hindrance or interference shall be caused by such holder .of licences or Jeases to the
operations. of the lessee/licensee under these presents and the lessee/licensee shall be
entitled to compensation as may be mutually agreed upon between the lesscé/ltccnsee and
such holders and in events of disagreement such fair compensation may be determined by
the Competent Authority or any other officer authorised by the State Government in respect
of a’ll Joss or damage sustained by the lessce/licensee by reason of or the exercise of this
liberty.

7. 1f the said lands or part thereof are forest lands the lessees/licensees shall take all steps
to ease the slopes and restore top soil in lands worked out, exploited or mined and it shall
be open to the Government to afforest such lands even during existence of the lease.

PART IV
uBERTIES. POWERS AND PRIVILEGES RESERVED TO THE STATE GOVERNMENT
1. To work other minerals.

. Liberty and power for the State Government or any lessee/licensee or persons avthorised
by it in that behalf to enter into and upon the said lands and to search for win, work, dig,
get, raise, dress, process, convert and carry away any minerals other than the said minerals
and any other substances and for those purposes to sink. drive, make erect, construct,
maintain and use such pits, shafts inclines drifts, levels and other lines, waterwayg. airways,
water courses, drains reservoirs engines machinery, plaht buildings canals, tramways.
railways and other work and conveniences as may be deemed necessary or converient.
Provldec'i that in the exercise of such liberly and power no substantial hindrance or
{ntereference shall be caused to with the liberties powers and privileges of the lessee/licensee
under these presents and that the lessee/licensee shall be entitled to such fair compensation
as may be mutually agree upon or in the event or disagreement as may be determined by
the Competent Authority appointed by the State Government in respect of all loss or damage
sustained by the lessee/licensee by reason or in consequences, of the éxercise of such liberty

and power.

2. To make railways and roads.

Liberty and power to the State Government or Central Government of construct any road,
railway or canal reservoir or to carry electric or telephone lines in or over the lands under

the lease/licence is reserved.

ﬁ%\*&”ﬂj}'}\ _
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2. Pcrmlssion for surface operations in a land not already in use :

Before using for surface operations any land which has not already been used for such
rations the lessee/licensee shall give to the Competent Authority, sixty days previous
ucc jn writing specifying the name or other designation of the situation and the extent of
the land proposed to be so used and the purpose for which the same Is required and the
said land shall not be used if objection is issued by the corppetent authority within one month

4fter the receipt by him of such notice unless the objections so stated shall on references
to the State Government be annulled or waived.

3. To cut trees in the unreserved lands_
-

(a) The lessee/licensee shall not cut or injure any tree in the leased/licenced areas
without the previous sanction in writing of the Competent Authority.

(b) Notwithstanding anything contained in sub-clause (a) the Icsscc/llCLnsce shall not
cut or injure any tree in leased/licensed area falling within reserved/protected forest
without the previous permission in writing from the Forest Department or the Office
authorised by the Forest Department in this behalf.

4. Permission for surface operations in a land not already in use :

Save as provided in clause 9 Part II of this schedule, the lessees/licensees shall not
without the previous sanction from the Forest- Department cutdown or injure any timber or
trees on the said but, may. without such sanction clear away any brush- -wood or under - growth
which interferes with any operations authorised by these presents and notwithstanding
anything contained in this schedule shall not enter upon any reserved forest included in the
said lands without seven days previous notice in writing to the Forest Department or the officer
‘authorised by the Forest Department. - §

5. No mining operations within 50 meters of public works etc.,

The lessee/licensee shall not work or carry on or allow to be worked or carried on any
quarrying operations at or to any point within a distance of 50 meters if no blasting is involved
from the boundary of any railway line except with the previous written permission of the
Railway admlnistratwc concerned or from the boundaries or ;cservoir canal, hightension
electric line or other public works. or buildings or inhabited sntc except with the previous
permission of Government or any other officer authorised by the Government in this behalf
and otherwise than in accordance with such instructions, restrictions and conditions and
either general or special which may be atiached to such permission. The said distances of
50 metres or 200 metres shall be measured in the case of railway Reservoir or canal
horizontally from the outer to¢ of the bank of the ouler edge of the cutling as. the case may

be and of building horizontally from the plinth thereof. SJ‘
e
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.7, To use for stacking heaping or de"posltlng purpo.‘és.

Liberty and power to enter upon and use a sufficient part of surface of satd lands for the

purpose of stacking, heaping thereon any produce of the mines. quarries or works carried

on and any equipment, earth and materials and substances dug 0¥ ralsed under the liberties

and powers mentioned in this part.

g. Benefication and carrying away.
the sald land to beneficiate.

Liberty and power to enter upon and use a sufficient part of
d lands and to carry away

process, dress convert the said Minerals, produced from the sai

» such beneficlated/processed, dressed, converted mineral/mlncrals.

9. To clear brush-wood and to fell utilise trees etc.,

th any of the purpose mentioned in this part

to fell and use any timber or trees or brush wood now standing which hereafter may be
provided that not more

d within said lands,

than .eeeseeeess TR et By B square metres or such reserved forest land shall be cleared

{n any one year nor the same place of tender than once in every year and provided that.

the previous permission in writing from the Fores Forest Department IS
¢ under time to time

obtained which permissiori shall be granted by the Forest Departmen
for anarea, not exceeding ...../. ~0f)......acresata time on written application of the lessess/
dditional area for

licensees' to the effect that the lessees/licensees requires/require the a

bonafide and immediate extension of quarrying operation under this Jease/licence and
provided also that the exercise of the liberty and power expressed in this clause shall be
subject to the observance of the terms and conditions contained in the other part of this

Liberty and power for or in connection wi

standing upon the reserved farest land, Include

{ Department and

schedule.
PART III

RESTRICTIONS AND CONDITIONS AS T0 THE EXERCISE OF THE LIBERTIES,

POWERS AND PRIVILEGES IN PART Il

1. No building etc., upon certain places.
cted, set up. pl:;ced and no surface operations shall be
sure ground, burning or burial ground or place held

sacred by any class of persons or any house or village site, public road or other place with
{he State Government may determine as public ground nor in such manner as to injure or
prejudicially affect any building work, property or rights of other persons and no land shall
be used for surface operations which is already occupied by persons other than the
Government for works or purposes. not included in this lease/licence. They shall not also

No building or thing shall be ere
carried on In or upon any public plea

vith any right of away, well or tank. ﬂﬂl"g"‘)}‘
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\ 5. T0 pring and use machinery, equipment, etc..

Liberty and power for or in connection with any of the purposes mentioned in this to evecl
o struct and maintain and use on or under the said lands any engines. machincry pla.nl
gressing floors. furnaces, coke ovens, brick-kilns work-shops, storc-houses, bungalows.

owns. sheds and other Buildings and other works and conveniences of the like nature

or under said lands.

4. To make roads and ways etc., and use existing roads and ways

Liberty and power for or in connections with any of the purposes mr;ntlcmcd in this part
{o make any tramways. railways roads and other ways in or over the said lands and lo use,

maintain and go and repass with or without horses, cattle, wagons, locomotives or other

vehicles over the same (or any existing tramways, railways, road and other ways in a {over

the said lands) on such conditions may be agreed to.

5. To get building and road materials etc.,

s with any of the purposes mentioned in

5. Liberty and powers for or in connection
d road

this part to quarry and get, ordipary Building stone and gravel and other building an
materials _(cxcept that of specified minor minerals) and ordinary clay and to use and empoly
such ordinary clay into bricks or tiles and to use such bricks

the same and to manufacture
ts or royalties prescribed

or tiles but not to sell any such material, bricks or tiles on paymen

in the said rules.
: : o 'l
/licence in for specified minor mineral). '

-

(Bracketed portion to be deleted in cases the lease

-

6.- To use water from -streams etc.,

with any of the purposes mentioned in this bart but

written permission

thorised by the State Government in that behalf) to

ther sources in or upon

_course and collect or

- -Liberty and power for in connection
subject to the rights of any existing or future lessee/licensee and with the

e sentesbarzuss (any officer au
treams. water-courses, springs or 0

dam any such streams or water
ny water course, culverts,

building, or watering
d.nor in any wéy
all not interfere
withoul the

..................

i appropriate use of water from any S
1 . the said lands and divert. step up. or
| impound any such water and to make,
drains or reécwoirs but not as to deprive anj cultivited lands. villages,

ly or water as before accustome

places for livestock of a reasonable supp
1gs. Provided that the lessee/licensee sh

to foul or pollute any stream or spriv
with the navigation in any navigable streams, nor shall divert such streams

' previous written permission of the State Government.” :

construct and maintain a
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PART l

LOCATION AND AREA OF THE LEASE / LICENCE

All the tract of lands situated ...?%jaﬁarz!ejmh'...‘..............._ . (Village/town)
4escription of area or areas) .../ 00l badal............... . in (Mahal/
aluk) in ... lmlbd.*l, .................... the Registration District .. Holaﬂ e ST
QISLACE ceccanrasinssTmssssaniases ... and District ..... I‘GIM eecenss (DEANE S
5.Nos./F.SNes/Forest CoupNas) .............. 6’1 .................................................. conlatnln;- "
area of 6"&’06![.&'(.5 thereabouts delineated in plan hercto
annexed and there on coloured ... and bounded as follows -

On the North by. Imf of_S/ﬂa ‘{‘)
On the South by [ant oF 57ro- 67
on the East by fant of 570 - 6H
and On the West of 2} A 5W0-RHE

hereinafter referred to “the said lands”

-

PART 11
LIﬁERTlES'. POWERS AND PRIVILEGES TO BE EXERCISED AND ENJOYED

. B S

THE LESSEES/LICENSEES SUBJECT TO THE RESTRICTIONS AND
CONDITIONS

IN PART III
1. To enter upon land and search for mine work etc.,

Liberty and power at all times during the term hereby demised to enter upon said lands
and to search for mine, quarry, bore, dig, drill for win, work, dress, process, convert, carry

a\;va)' and dispose of the said mineral, minerals.
2. To sink. drive and make pits shafts and inclines etc.,

Liberty and power for or in connection with any of the purposes mentioned in this part
{o-sink. drive. make. maintain and use in the said lands any pits, shafts. inclines, drifts,

v levels, water ways and other works.

7 | e
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Senlor Czoogist
Mines & Geolc~\ C=p
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e E . PART [ N \ @O
m ﬁr THI%ASE / LICEN g‘“

LOCATI
ON AND AREA OF THE LEASE / LICENCE

All the tract of lands situated . ?f;;jq 30?"6? bl
description Of‘;r)e;l Al nt)} ’ ............................. (Village/town)
taluk) in ...... 4. |ba X .. in (Mahal/
L SS—— the Registration District .. KD!M . Snh-

district ... il _and Distri ‘é‘
115 (1| IS ~
SNos:/F- v 5}2 4 /M ........... (bem 4
opNos .. containing 1

7’ area of .. a’G’QM.J'(
e - .5 thereabouts delineated in plan hercwo
annexed and there on coloured .. nd bounded as foll
D g LSS RS ey | unded as follows -

On the North by Jmf 07[ S7rie »{ )
On the South by f2n# OF S7rio- 67
On the East by fan?} pf 570 - M
and On the West of 7277 ()J}m-;)ba’

hereinafter referred to “the said lands”

PART 11
LIBERTIES, POWERS AND PRIVILEGES TO BE EXERCISED AND ENJOYED
e
THE LESSEES/LICENSEES SUBJECT TO THE RESTRICTIONS AND
CONDITIONS

IN PART III

1. To enter upon land and search for mine work etc.,

Liberty and power at all times during the term hereby demised to enter upon said lands

and to search for mine, quarry. bore, dig, drill for win. work, dress, process, convert, carmy

away and dispose of the said mineral, minerals.

2. To sink, drive and make pits shafts and inclines etc.,

n connection with any of the purposes mentioned in this part

Liberty and power for or i
the said lands any pits, shafts. inclines, drifts,

5 (o.sink, drive, make. maintain and use in

G levels, water ways and other works.
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N lessce/1
(a4 v e/licensee is a registered company

69
ﬂ%ﬁﬂ@_ﬁf’%“’aﬂrx o

..........
..................
...............
....................

a company

|hcrcinaﬂer Ijeferred e L N e

see” . o
<o admits, be deemed to include its ec” which cxpression shall, where the context
: successors and permitted assigns). (4) of the other part

WHEREAS The lessee / | : -
/ licensee has / have applied to the Cornpetent Authority concerned

in accordance with the Karnataka Minor Mj
ineral Concessio
o as the said Rules} for ¢ n Rules 1994, (hereinafter referred

Bvlldiﬁgﬁﬂbnﬁ a quarrying lease / quarrying licence for

the Sched ule hgreunder writ. """"""""""""""""""""" in respect of the lands described in Part 1 of
L and has/ have deposited with the State Government the sum

of RS;}D.COO ..................................
"""""""""" as security, AND WHEREAS the Competent

hority. Dept. of
Aut y P Mines and Geology has communicated his approval to the grant of this
lease / licence. f

NOW THIS LEASE WITNESSETH that in consideration of the rents and royalties, covenants
and agreements by and in these presents and the schedule hereunder written reserved and
contained and on the part of “lessces / licensees™ to be paid observed and performed, the State
Government hereby grants and demises upto “the lessec / licensee” comes all those the
guarries/mines/ strata/veins/streams and beds of .. BLJ!J c’m 9 .5?'07\6,‘ .......... (here state
the minerals) hereinafter and in the scheduled refers to as the said minerdls situated, lying
and being in or under the lands which are referred to in Part 1 6f the said schedude, together
with the liberties, powers and privileges to be exercised or (enjoyed in connection herewith
which are mentioned in part 11 of the schedule subject to restrictions and conditions as to
{he exercise and enjoyment of such liberties, powers and previllages which are mentioned
in Part I of the said schedule EXCEPT and reserving out are the demise upto the State
Government the liberties, powers and privileges mentioned in PART 1V of the said Schedule
TO HOLD the premises hc eby granted and demised upto “the lessees / licensees from the
.................................. 23) SARE R Lot nday ofﬂb’ﬁl}ﬁ?"
200%......... .. for the term of .. 0. 72’!»’?5 ...years hence nexl
ensure YIELDING AND PAYING of upto the State Government the several rents and rovalties

mentioned in Part V of the said Schedule at the respective limes herein specified subject to
the provision coéntained in PART VI of the Schedule and the lessee / Lessecs / Licensee/
Licensees hereby / covenant /covenants with Llu. State Government as in PART VI of the
said Schedule expressed and the State Government hereby covenants with the lessee/ lessees
in PART VIIl of the Schedule is cxpressed AND it is hereby mutually agreed between the parties
hereto as in PART IX of the -said Schedule is expressed.

IN_WI‘TNESS WHEREOF these presents have been exccuted in manner hereunder appearing
the day and year first above w':-'itlen_. ; . ﬂ-glﬂ v < \}‘
s f,"
ule above rgfarrcd to
-~ 2
f?l”fp is . e ;
Mires & Geology Uept. o 2 :
\(:-: '3"- : e 3

The
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Annexure R 3
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COVERNAENT OF KRN ATARY
DEPARTMENT OF MINES & GEOLOGY
QUARRYING LEASE/LICENCE DEED
HORM 1

Quanymg Le ase/ Licenee No. géf) .................................................................................
Nanne of Lessee /L Il'vun'vl'l/b 57! &’ﬂh 4:’211'1#!.5; %C. 8 B)T@?QUKJT .510?}) .....

Dulc of Grant RD}IQ]QDJ‘? [Ln.“; s 23 0% - ..2(;30?:]
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